. W,
D9y
B DS
YRROL
e 3
fawg.-
T~
HIRH,

ITFT T W W RO, BRE, U w1643 Far o o
ﬁwmmﬁwm@aﬁu%ﬁmwﬁmmxﬁm:m
Wmmmmﬁmqm@mwmmm.;; ,

i WM
270 :-JATF4|
favarayaE
fewry wrd qeifirar

Jﬂ-a\'ﬁ’ qaTt gerfar=T

10
%’10
Scanned by CamScanner



7 - R .
,?’.fmr ti‘,/ = F—21/ ?H@Sﬁ.-oz / 20‘9,??1’&1(:‘:...&.3 ......
\ ' fagw IRBR
A0S \~ WO _yemid_farT

/”\ [ [T B,

¥/ AR B SR |
Ll‘\\i- M

@mﬁ,
T v vt /aa /

T favrrae /@l THuSHT alrzjcm/
) e e |

. : | qeir- 15, faim O S b
fama— o o1 sfter e a‘( R4 D e AT D TR BRI
> et ¥ ot W R T e Wiy, siffe wd@ alkmor [,

wrw*mmﬁﬁzﬂuﬁ%ﬁmm gﬁfmaﬂrﬁémﬁl

ﬁémaﬂwm%qﬁug m%fb!wmmmﬁ'ﬁwmﬁm
P URI—4 @& Tel YUl B TR qao—é\amr ¥ waftr FfHd @rw Rona gd g9
AT, e T AR [GunT, R EREeR < % a3 wn—-us/zlm IR fEATH—07.11.2019

mmﬁm—ﬁéﬁaﬁqﬁwaﬂﬁfqﬂm%%\ﬂaqa 1 afy o iRy

A ¥ HrEerd, FEn e prie S em—vﬁmé‘r wReMAT 1 el Y BY S

mwmgﬁfmmﬁtﬁwaﬁm| | S
i i L E.

3\'{1” zxeﬂaa._ 3 | ?

}

|
‘1
'\ . |
'." R CRE )
\ ‘ ! ﬁiﬁ_{w
(raTERT waTe)
‘ R @ IR afan |

Wy

g
)

: ' ! I
| TOE _§\
o ‘

YA Dy b LaRUAR

Lo

Scanned by CamScanner



(=)

N0.1161201 1-IR
N Govemmenl of India
"N, Ministry of Personnel, Public Grievances & Pensions
\‘. Depaitment o: Personnel & Training
. ‘\ ‘;‘w 2RI
0 .

North Block, New (3,
B '.\\;:_‘\' PP

: Dated the 5" Noyerm 2019
y .2 Q-E&E_M_E.MQBANDQM __rt;ove ber. 201
“Sub: :iinp

. =7
lementation of suo moty disclosyre ﬁnder Section 4 of Right to Inf i
(RTI) Act, 2005 — Issue of guidelings regarding: ? ormation

‘ 4.4 of the
nt Training Institute,
d Ministry/ Departmeny/p

y incorporating a
My audit by any
exists under the

above guidelines allowin
in cases where no
ublic Authiority,

9 for third pa
Training institute

Central Government Ministries/Departme

nts are advised 10 undertake syg
disclosure based on these quidelines, in compliar

motu
ice to Sections 4(1)(b)
4(3) and 4(4) of the XTI Act, 2005

read with Sectior, 4 2),

4. The enclosed
Ministry/ Departmen
Canstitutional
U Ndertakings.

guidelines may be brouy
t including those ip
Bodies, Statutory Bodies,

ght to the notice of all Pub
their Attached Offices,
Autonomous Organizaticns

lic Authorities under the
Subordinate Orfiices,
and Public Sector

\ S._L‘.v-!;:ﬁ
) s (Vaisha Sinha)
. Iél.’;\--'——/ Director
T _
-1 All tha Ministries/Departments of the Government of India _ - '
A2, — i lic Service Cominission, Lok Sabha Secretariat, Rajya Sabha Secretanat,
AN £, Union Public Se Se . ' :
L ‘f‘f Cabinet Secretariat, Central Vigilance  Commission PreSIder_\ts Seugtaqat, Vice-
. \\"“ ' President's Secretariat, Prime Ministzr's Office, NITI Aayoq, Election Commlsspn
3N 3. Central Information Commission, CIC Bhawan, Baba Gangnath Marg, Munitka New
Dehi-110067 _
4, Staff Selection Commission, CGO Complex, New Delhi
S.

Olo the Comptroller & Audi

tor General of India, 10, Bahadur Shah Zafar Marg Mew
Delhi.

2Opy to: Chief Secrataries of all tha States'UTs.

A’/dl)
hﬁ;ﬁ \\\\

Y
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&
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Cuidelines on SHO motu disclosure under Section 4 of the RTI Aqlg

o Suometu disclosure of more items uncler Section 4
10 - .

|
i

Qub-section

4(2) of the RTI Act, 200;5 requires every public authority to take steps in

sccordance with the requircments of ¢lause, (b) of sub-section 4(1) to provide as much

information suo motu 1o the public| at regular intervals through various. means of

| p -
comnmunication, including internet, so that the public have minimum resort to use the Act to

nformation. Accordingly, thei]’ublic‘ Authorities may proactively disclose the

‘ollowing items also under the suo motu'disclosure provisions of Section 4:

obtain 1

L1 Information related to Procm'ément

| : |
111 Information relating to procurement made by Public Authorities including publication

of notice’tender enquiries, corrigenda thELreon,'and details of bid awards detailing the name of
the supplier of goods/services being p;rccuredl or the works contracts entered or any such
ccmbination of these and the rate and‘!_ total amount at which such procuremnent or works

contract is to be done should be disclosed. All information disclosable as per Ministry of

Finance, Department of Expenditure’s O.M. No 10/1/2011-PPC dated 30" November, 2011
on Mandatory Publication of Tender EQquiﬁes on the Central Public Procurement Portal and
Q.M. No. 10/3/2012- PPC dated 30" March, 2012 on DLoplementation of comprehensive end-

to-end e-procurement should be discloséd under Section 4. At present the limit is fixed at Rs

10.00 lakhs. In case of procurements%made through DGS&D Rate Contracts or througt
Kendriyva Bhandar/ NCCF, only award details need to be published. However informatior

about procurement which fall within the pur/iew of Section 8 of the RTI Act would be
f:)lcjmp;_

12 Public Private Partnerships
123 If Public services are proposed to be provided through a Public Private Partnership
(V'PP), all information relating to the PI'Ps must be ¢isclosed in the public domain by the
Public Authority entering into the PPP contract/concession agrecment. This may includs
details of the Special Purpose Vehicle (SPV), if any set up, dztailed project repotils,
Gneession agreements, operation and mainter ance manuals and other documents gencrated
2% part of the implernentation of the PIP project. The documents under the arnbit of th

emption from disclosure of information under secticn 8(1)(d) and 8(1)(j) of

{1
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the RT1 Act would not be disclosed suo mo. ¥urther, information about

fees, tolls, or other
kinds of revenue that may be collected uncer authorization from t

he Government, infornation
in respect of outputs and cutcomcs, process of selection of the private sector party majy” also
be proactively disclosed. All payments made under the PPP project may also be disclosed in a

periodic manner along with the purpose of making such payment.

13 Transfer Policy and Transfer Orders

131  Transfer policy for different grades/cadres of employees serving in Public Authcrity

should be proactively disclosed. All transfer orders should be publicized through the website

or in any other manner listed in Section 4(4) of the Act. These guidelines would not be

applicable in cases of transfers made keeping in view sovereignty, integrity, security,
strategic, scientific or economic interests of the State and the exemptions covered under

Section 8 of the Act. These instruction; would not apply to security and intelligence
organizations under the second schedule of the RTT Act.

14 RTI Applications

141  All Public Authorities shall proeactively disclose RTI applications and appeals
received and their responses, on the websites maintained by Public Authorities with search
facility based on key words. RTl applications and appeals received and their responses
relating to the personal informatioa of an individual may not be disclosed, as they du ot

serve any public interest.

15 CAG & PAC paras
151  Public Authorities may proactively disclose the CAG & PAC paras and the Action

Talcen Reports (ATRs) only after these havz been laid on the table of both the houses of the
Parliament. However, CAG paras dealing with information about the issues of sovereizny,
integrity. security, strategic, scient:fic or econornic interests of the State and information

covered under Section 8 of the RTI Act would be exempt.

i 16 Citizens Charter
4 6L Citizens Charter prepared by the Ministry/Department, as part of the Resul
Framework Document of the departinent/organization should be proactively disclosed and siy

monthly report on the perfonnance against the benchmarks set in Citivens Charter should @t
be lisplaved on the website of public authorities.
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jonary grants
| .;O“.discrchonm y grant
qnd !

petiondn ”

Dis grants/

Y /non-discrctimmry |
ficcretion .t should be placed on the website of the

®at f y A ‘

- ons bY Mmlstry’Dcpaﬂm
instiuliets

t C(\ﬂfCﬂ\Cd.

chould be made

bsite. Disclosures would be subject to provisions of

Annual Accounts of all legal entities who are provided

\] . - -
-y Departin® available through publication, directly or

.\ulhmitins

¢ rity’s we
ly on the public Authority

s
X'T\I.H\‘u

ectionSto | ofthe RTT Act.

e Foreign Tours of PM/Ministers

19t A large number of RTI queries are being filed on official tours undertaken by
\tinisters or officials of various Governnient Ministries/Departments. Information regarding
the nature, place and period of foreign and domestic tours of Prime Minister are already
disclosed on the PMO’s website. -
182 As per DoPT’s OM No. 1/8/2012-IF. dated 11/9/2012, Public Authorities may
proactively disclose the details of foreign and domestic official tours undertaken by tae
Minister(s) and officials of the rank of Joint Secretary to the Government of India and above
nd Heads of Departiments, since 1% January, 2012. The disclosures may be updated once
Cvery quarter.
“ 5 Information to be disclosed proactively may contain nature of the official tour, places
:‘;‘”“d- the period, number of people included in the ofticial delegation and total cost of such
“L\ \m.dcnukcn. Exemptions under Section B of the RTI Act, 2005 may be kept in vicw
Vhile disclosing the information. These instruction: would not apply to security and

.|\h:“'\g.¢n,, _— |
Nee organisations under the second schedule of the RTI Act, 2005 and CVOs ol

ublie nmthorities,
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Guidelines for digital publication of proactive disclosure under Section 4

cection 4 lays down that information should be provided through many medums

: ending upon the level of the public authorily and the recipient of information (for
Jep Z !

cample, 1 €ase of Panchayat, wall painting may be more effective means of dissemination
C. |

of information), and that more and more proactive disclosure would gradually be raade

through Internet. There is need for more clear guidelines for web-based publication of

information for disclosure.

22 The Department of Information Technology has been working on setting of tecanical
standards for government websites and the Department of Administrative Reforms & Public
Grievances has published guidelines for websites of Government Departments. These
guidelines prescribe the manner in which websites need to be designed and how inforraation
should be disclosed. While adhering to the stanclards of government guidelines as laid down
by Department of Information Technology and Department of Administrative Reforins &
Public Grievances. the following principles additionally should also be kept in view to ensure

that websites’ disclosures are complete, easily accessible, technology and platform nettrl

and in a form which conveys the desired information in an effective and user-friendiy
manner.

a) It should be the endeavor of all putlic authorities that all entitlements to citizens andd
all transactions between the citizen and government are gradually made availabie
through computer based interface. The ‘Electronic Delivery of Services Bill, 2012°

under tormulation in Government of India would provide the necessary impetus.

b) Websites should contain delailed in“ormarion from the point of origin to the pointof

delivery of entitlements/services provided by ihe Public Authonties io citizens.

o

d Orders of the public authonty shoud be uploaded on the website immediately afier

they Lave been issued.

d) Webs.:te should contain all tl e relevant Acts, Rules, torras and other documents which

are normally accessed by citizens.
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f) Itis

pish

h)

k)

d directory of key contacts, details of officials of the
. detailed dire
ave

¢) Websites should I

Public Authority:

blic Authopp,

ader Section 4(1)(b)(xiv) of the RTI Act for every Pu A ho”t)

gatory UESE ’ . : a' . .

obliga disclose ‘details in respect of the information, available to or held bv it

to proactively & : site should therefore indicate whjch digila”y
duced in an electronic form’. The website sho _

reduce SO

held information is made available publicly over the internet and which ig not.
€ld 110k

As departmenls reorganize their systeras and processes to enable themselves for

clectronic service delivery, it is recommended that the requirement of bringing dye
ransparency as provided in the RT Act is given adequate consideration at the design
stage itself

To maintain reliability. of infornation apd

its real time updation, information

ally updated on the basis of key work
salary slip (NREGA in Andhra Pradesh)
r (Andhra Pradesh). Such an appro

generation in g digital form should be automatic

outputs, like a muyster roll and

or
formalization of 5 government orde

autom

ach will lead to
ation ofproactive disclosure.

Informatiop must be presented from

. user's perspective, which may require
dmanging it simplifying it etc. However, orig
should continue tq be made avail

re-
inal documents in original formats

able because these are needed for community

Monitoring of SOvernment's functioning

The ‘Nationa] Data Sharing ang

z\cces&.ibility F
and Technolog

olicy’ by the Department of Science
¥1s based on the princip e that a

lable. The pogie
Uy adhereq to_

I publicly funded information should
be readily ava

. >dule
Y has been notified in March, 2012 and the schedu
should be stric

B . o rehu t can bi‘
lntormatlon and data should be preserted in open data formats whereby 1
Pulled by giffere

e use i 10nS
ale in different fZ]Sh'Ol!-
Pr N h‘ io‘ "rotocol Interfaces to b d in di
0 p Opn L

= t.nst"l"(_'(,'.

; ata can, for

1o specific contexts and needs. Information/ datz , Such visudd

. i o rchniqucs. s
Be Presenteq i powerful visugl ways using -visualisation techniq

tcprcsenlulion o

~main lm;,‘l")’
. ) nay rcimat
Cinformation/ data can give ins ghts that may
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"V
\den in 2 textual or tabular Present

eds

aton of data. In SOmE contexts, pictures 4
udiovideos recordings et may te moge Seful. There ha
e countny 10 vidag record Gram Sabha meetings. A picture of 4 NEE 4
1N words can. All such

sclosure.

/¢ been MOVEs In gopye
parte of 1
D

aordsite, for instance, may tell my hmere g

difterent dia
wd forms s ould be used for proactive g,
Uil

) Tvery webjage d'\Sv\a)ing '\“fOTmalion Of data Proactively

disclosed under the T
At should, on the top night come:, displav the

mandatory field ‘Date last updzyag
ODMMAYY,
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| clauses of Section 4(1)() to make disc osure more effef:tif tb"”\o.\‘

s for certalt

f{‘\ g Guideline
aformation listed in the various sub-clauses ol Section 4(1)(b) Mgy

a

’ v The clements ol 1 ‘

e losed in an integrated manner. For example, the functions and responsibilitjes of 3
he disclose ; o .
not be understoed in isolation from the powers and - .

a“ : functions of

public authority €

cmployees, the nomms that inform its decision making processes and he rules Instructjop

s | ) 5

end manuals that are used in the discharge of its functions. Description of ope element
D

presupposes the existence of another. So every public authority must endeavour to integrat
\ 2 grate

the information mentioned in these sub-clauses while preparing voluntary djsc]
{ osure

materials.

*ertain s ib-clauses have been relatively weak
b

%2 Considering that disclosure in regard to

cetailed guidelines for fouy sub-clauses are given below:

IJIOH m 1\1"”

31 Al |
Al government (e art .
espective Allocation of B partments have specific duties and respensibilities under th
] L 0T Business Ruleg (AOB" ; e
- > S B issued b '
COnstitutiopa] - . ®d by the appropriate Gove ¢
provision : overnment. The
WA don ) S and statutes eac|y department is required to i nplement I
i e AOR . : Nt are clearly
N} 0 1
p f matters assigned to each

)';UJIT I'lt/I\/ ini
‘ ”].lstly 1 d i i

d "e a S i
= L Y I] 1

”)ev
-7 e required to i
O Impiement {j
desis : irectly or through the;
<) - e 1
: ghated agengijeg. These docy i P thele subordinate Offices or othec
Utlioriy s — ments contain the specific operatio 15 that
uired 15 i, . at every Public
Certake in the courge of implementing the progr
g Jamme or scheme.

F\/n
Y operatjop
mandated under ¢ -
deqis; - tnder the AOR read with t]ye
“I5100-making cha; 12 TOB would pe linked -
S charn. 4 - nKed Lo a specific
A government officers have t, follow laid down o £ D )
1Ce procedure

naj[”ﬂ . . . .
I\— (1 . L
{

I:Il('_'dtl()“s] = . ~ iy

'}d]] [8] & W ~
(.] é”‘e b . -
~ SUCI] E .
. 1

lll‘ 3
: ('\";io I o
p l)-n]nkl 1
nb pN)CC?SCS mn gCHCl‘Lll.
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s, 2 Additionall, ' i einles .
C//b " [ to make cecisions in a discreliorary nanner but broad guiding principles are
1t M

r‘-qunn . — , " e PO e ey Lules lii‘ down
™, i1 some rule or the other. For example, the General Financial Fules lay down

‘ down 11 : . : ;
' oS Coper: s el 10V C ' ances. How sanction mus: be

5 ares for a vaiety of operations relat ng to government finances v

pi oced _ |
Lecorded for incurring expenditure; how losses to government must be reported; |y
rlc:;ponsibili(y for lcsses may be fixed on any govermnment servaat; how budgets, demand ¢
gants are prepared and submitted; how public works must be sanctioned and executed- | T
;ommodities and services may be procured by a public authority; are all explained in the-e
manuzls which are updated from tine to time. The challenge is to present a simplified versiss

of the decision-making procedure that is of interest to a common citizen.

335 Inview of tte above, the guidelines for detailing the decision making processes zre- 25

follows:

]
i

g

() Every public authority should spectrically identify the major outputs/ tangible resulss:

LR e

services/ goods, as applicatle, that it is responsible for providing to the public or 1o

whosoever is the client of the public authority.

T ——

(b) [n respect of (a above, the decision-makiag chain should be identified in the form of
P g

il

2 flow chart explaining the rank/g-ade of the public functionaries involved in the

Ml

decision-mak ing process and the specific stages in the decision-making hierarchy .

(0 The powers of each officer including powers of supervision over subordingis

involved in the chain of decision-meking inust also be spelt out next to the flow o~

or in a simgle bullet-pointed format in - text-box, The exceptional circumstar. o

when such standard decisi(,n-making processes may be overndden and by w e

should also ne explained clearly, Where decentralization of decision-making s

occunred in order to grant preater aulonomy to public authorities, such proceis o

tuust also be clearly explained,

(d) This design of presentation should then be extended o oy e all sttty

discretionary operations that are part ol the public authodity's mandate uader e Ao

riad with the 103,

5 the routing wWorg of governance, H”Vr[”l”(f”l functionaries i«

>
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. n.‘.' - " s
st alerine an sxisting decisicn-making pro

~ocess, <uch changes must be explaind in simple "mQUa b
el 20 casly tmderstand the changes made. E :
Section 4(1)(B)(iv) - “t1e norms set by it for the discharye ofjy, &
_« for Section & &
§\r
4
. :
S “tention of this clavse is “hat every public author ty shoulq proactive;
¢ sandarés by which its performance should be judged. Nonns may be qualitayjy, %
ssiative i asture. or temporal of S norms. In order to ensure compliance wjy,
pebic arhorites would nead to disclose ¢ norms for ma]or ﬁnctxom that are beine
- friers, which are madatory, for each central
~ Uepartment ' Awthority, are €2C examples o vehicles created for laying down
ranee ot major functions an for monitoring achier ements against those
- 9 89 AL e —1 "‘1';""5(‘--‘:: o~ !
A specified fo- the discharge of jts fuictions by any statute
0uid be p oactively disclosed, particularly linking them with ¢
T & cetailed earlier. A Public Authoritics should proactivelv
- 775 2nd goods that the particular public awthority/office provides
T direceds thronet, . /
oy HiIough cny other agen:y/contractor).
ST B describing the processes by which the pubic can access and/or
58 and services tha they are entitled 10, from tre public
o Olce slong iy, e forns, if eny prescribed, for usce by both th2
i - TIce poviding a agency. Links to such forms (onhine,
S & ulal ¢, should be given
- C H0ns, critena ;

na ind priovities under

-
wh ¢h a person becomss
ey |

cople i)
r el consequently the cat *gories of peopic
, .

eI geods and services
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1o the quantitalne a nd tangible parameters, (weight, size. fr

R Defini
ond timelines, that arc cpplicable to tae goods and services th
€S that are
accessibl
¢

the public.

o Defining  the qualitaii :
) 2 ] ve and quanlitative outcomes
authonty/office S i l that
y plans to achieve through the 200ds. and each  puplje
and service
s that it
was

obligatec. to provide.

“I ay'\n(._‘ CO\, 1 Vi Y
AV S V & S € 'iC

p lSlC'n).

35 Guidelines
or Section 4(1 .
indicating the perticul 4(N)(b)(xi)- “the budget allocated to each of
& ar . of i c
s of all plans, proposed expendit C
. ures and reports ¢
on

disbursements macle”
351 The publy
public a athoriti i
1\ 1es 1 1
while disclosing their budgets shall undertake the foll
e followine:

o n \i th fechnical nalure 0‘? thc o4 a
‘l\. ‘ ] | ‘ 1 gO vernment blldcets, lt iS essenti‘.l thdf
l nistr (Y D vpa[ iments pre,)are Si[[\.p“. 1€d "'CISiO 1 (=
. - A ' n ) 1
- . ) 1 | S Ol theu budgets \-Vthh Cn b
A S y y genem\ pUbh(‘. and place them in pUbllC domain Budﬂetb 3
\‘de EYOOd a ‘ b . g€ls ana

1@11‘ pe\.—\ ] 1 ] morc S - -
‘ i O ’ esen‘ ed £ n a 5 i

manr:er through graphs and :ables, e-c.

() Outcome buiget being prepared by Ministries/Departments of Government of India

should be prominently displayed ard be
a dur ng the budgetary period and the actual achievement vis-a-vis those

A onthly programme implementation ¢

used as a basis to identify physical targes

planne
Larges. alendar method of reporting bein
mataka is a wseful medel.

liad

followed in bla
s/ statutory organizations” atlls

vanizatior
be pur

o various autonomo 1s org
s/ NGOs/ Corporations cte. should

(© tund; releas:d t
av be nedes

gector Enterprises/ Societie
basis and b
sbsite ot the Ministry Departimen

gets of cuch authorities m

offices’ Public
. Ifa subsiding

oo the website on @ quarterly

¢ th-ough links {rom the wr
ite then the budeets nne

qeces bl
Zoes not hav:a web ) c.\pcndmlrc reports of
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. t ' ‘1 -qded on the website of the principal Pyp, \@
e Up1I«¢

“Eer r
psidiary quthority mMa)
such SUD>=-
Authority- . s
cxecutive instrustion, sector stecific allocations and
. ; S

Wherever rn‘q“‘r“‘d by L8

g Ncre

[ every department OF public authority (where feasible) must be
schievements of eve

ichlighted. For example, budget atlocztion and target focusing on gender, childrep,
Sl;ec{u led Castes and Scheduled Tribes and religious minoritizs should be specially
hichlighted. The sector-wise breakup of these targets and actual outcomes must be
siven in simplified form to enable tte vulnerable segments of society to better

understand the budgets of public authorities.

"6 Guidelines for Section 4(1)(b)(xiv) - details in respect of information, available to

or held by it, reduced in an electronic form.

=51 On the one hand, this clause serves as a means of proactively cisclosing the progress

made in computerizing information under Section 4(1)(a) of the RTI Act in a pernodic

manzer. On the other, it provides people with clarity about the kinds of electronic information

113t 2ithough not held by the public autherity, 15 available to them. For example the stocks of
ntion available

with individual fair price shops may not be held by the District Civil Supplies

cifce ; b .
-dutmay be available at a subordinate forination.

E:J.,_’ Kee 1 o1 52 R s .
p NZ 1N view the var led levelti 0f CD[II])\!tC[iZﬁtiOll ()f TECO"dS and dOCUXIlCﬂtS n
.VU'».)‘J.-:

authorit; ;
uthorities, data about records thal have been digitized may be proactively disclosed

D the res ive websi :
Spective websites, excluding those records /files /information that are exempted
Vhider Se¢

1o 18t '
1 8. The data about digitized record may include the name of the record and a1

CAlezagzats ' ;

s-fizalion or indexing used; the subje

1 Le

) . . ]
<t malter and any other infortnation that is require
compi i e . >
piled in relation to a fle as orescribed by Manual of Office Procedure (and £€ be

rrc}‘ﬁ‘o H / 5 ] .(: :
l ed by MOP fo- electronic records that is under finalization by DARPG), the diviston

..‘—n"ﬁ_n—\‘ Un"t/ . £1011.
- al 0 R - . - . .‘S ‘yna\.
= ffice where the record i1s nomally held; the person, gl (55 I
-2onsbla for . L ithed i the
~ may < . . N cScnue
a flaming the record. and the life spen of the recorc, as Pr
-ravant

record retention schedule

,“

Scanned by CamScanner



! . with Provisions of st0 motu (p voactive) disclosure under the RTT Act

Cnnll’lia"C
il ) ) N .
cach Ministry/Public  Authority shall ensure that these guidelines are fu'ly
b/ J-I B Coe . . l - i . « e
2 lized within a period of ¢ months from the date of theirissue.

Q- wt1ona
o,_Q. Opgmlltl

12 proactive disclosure as per these guidelines would require collating a large quantury

) finformation and digitizing it. For this purpose. Ministries/Public Authorities may engsve
C — —
consultants or outsource such work to expeditiously comiply with these guidelines. For this

purpose. the plan/non-plan funds of that department rnay be utilized.

43 The Action Taken Report on the compliance of these cuidelines should be sent.
along with the URL link, to the Central Information Comimission soon after the expiry of tie

initial period of 6 months.

+4  Each Ministry/ Public Autherity sho i1id get its proactive disclosure package audit:d
by third party every vear. The audit should cover compliance with the proactive disclostire
2uidelines as well as adequacy of the items inciuded in the package. The audit should
examin: whether there are any otaer types of nformation which could be proactively
Jdisclosed. Such audit should be done annually and should be communicated to the Centr il

Informarion Commission annually tarough publiciticn on their ovwn websites. Further, the

: ask of undertaking transparency audits may be given to the respective Training Institucs
under cach Ministy/Department/Public Authority and across the States and Union
Territories.  “Howeer, in cases where no truining institutue  exists  under thie
:n Ministries’Departmeats'Public Autherities th2 task: of wnderiaking transparency audiis nio
’:{3 be aiver 1o any Government Training Insitutue. " A1l Public Authorities should proactiveis
=

disclose the names of the third party auditor:. on their website. For carcying out third parts
zudit theoush outsidz consultants a'so, Miristries/Public Authorities should utilize their

plan/non-plan funds.

1.5 Tae Central Dhitormation Commission shouid examine the thicd-purty audit reports
for each Ministry/Public Awmhority and offer advice/ recommendations o the concemnad

Ministrie Public Au horities.

L6 Central Intonnation Commission should cany oat sample audit o few of th,
Ministrics Public Authornities cach yeae with revard to adequacy o tems included as wel

as Complianee ot the M hinistev/Pabhic Nuthorits wath these cudelines
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6.1

CTEACH 1 their Annual Ry -Srls submitted to the' th. ment. Det mls

E ' A l”’l”" \"“ll("“"..., | . -”“"‘ ')‘\’ ”‘”Il ')“t:’ ”“(l i',‘

A
A R

S oraten ommssion should be ineluded g RED target

P A sy Pubh '\nlhmi!’\ should appomt a senor of fie. rnot bele,
. -y
ctony and ot below pank ol Additional HOD n case of attached

oo vphanee wath e proactive disclosure guidelir es. The Modal Officer

~

vord, et e sepervision of the Seeretary ol the Ministey/D :partment or the HOD

wdethces anthe case may be. Nodal Ofticers of Ministry/Department and HOp

atehy shoud alsc ensure thae the Yormations below the Ministr «/Department/Autache

deo disdlose tre mformation as per the proactive disclosure g1 idelines.
[

| ‘ ' {n

Annual Re nmu 0 l‘.n'h.lmn'nt. L.cumlnturcs

Government has issued ncn ns to aH Mnmtmq/['cpmtnu nis ofinclude a chapter
l”lbout compliance

(]
a

I .
wuld m'\ndalorily be included in thfe ¢, relevant chapter
’ , S

'!'.

oactive diselesure nmd\lm-:\\ﬁ

\tnual Report of \\lnmr\xl)“plllmcnl ) |
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